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1
 

Sub: 

Inspection 

rep
o
rt 

-O
f 

D
airy 

ru
n
 

b
y
 

Shri 

V
ikram

 
S

ingh 

R
ef 

H
on' 

able 

N
G

T
 

o
rd

ers 

d
ated

 
3r° 

M
arch 

2023 

in
 

th
e 

m
atter 

p
ertain

in
g
 

to
 

O
A

 

no. 5
8

/2
0

2
3

-

Sitaranm
 

A
hirw

ar 

Vs 

State 

of 

M
.P 

H
on' 

able 

N
G

T
 

in
 

its 

order 

dated 

3rd 

M
arch 

2023 

in
 

th
e
 

m
atter 

pertaining 
to 

A
O

 

No. 

58/2023, 

constituted 
a joint 

com
m

ittee 

com
prising 

M
.P. 

State 

P
ollution 

C
ontrol 

B
oard. 

D
istrict 

M
agistrate 

Jabalpur 

and 

D
istrict 

V
eterinary 

A
nim

al 

H
usbandry 

O
fficer. 

Further 
in

 

th
e 

order, 
it was 

directed 

th
at 

the 

Joint 

C
om

m
ittee 

sh
a
ll 

visit 

the 

prem
ises 

to 

1. 

F
ollow

ing 

m
em

bers 

w
ere 

present 

during 
the 

visit: 1. 

Shri 

Pankaj 

M
ishra, 

SD
M

, 

G
orakhpur 

D
istt. 

Jabalpur. 

2
. 

D
r 

R
ajay 

V
erm

a, 

S.V
.S 

D
eptt. 

of 

A
nim

al 

H
usbandry 

&
 

D
airying 

Jabalpur. 

3. 

Shri 

A
lok 

K
 

Jain, 

R
egional 

O
fficer, 

M
.P. 

P
ollution 

C
ontrol 

B
oard 

Jabalpur 

D
r 

A
vinash 

C
 

K
arera 

C
hief 

C
hem

ist 

M
.P. 

P
ollution 

C
ontrol 

B
oard 

Jab
alp

u
r 

5. 

Shri 

V
ikram

 

Singh 

C
hauhan, 

O
w

ner 
of the 

D
airy 

4. 
6. 

S
hri 

K
ishori 

Lal 

V
ishw

akarm
a 

Patw
ari, 

G
orakhpur 

D
istt 

Jabalpur 

B
ased 

on 

the 

available 

in
fo

rm
atio

n
 

and 

the 

site 

inspection 

follow
ing 

observations 

w
ere m

ade: 1. T
he 

D
airy 

is 

being 

operated 
on 

K
hasra 

No. 

31, 

32, 
33 

and 

34/2 

V
illage 

Jilhari 

Tehsil 

G
orakhpur 

D
istt. 

Jabalpur 

having 

total 

plot 

area 
of 

0.5 
19 

H
ectare. 

The above 

lan
d
 

in 
in 

nam
e 

of 

S
hri 

V
ikram

 

Singh 

C
hauhan 

S/o 

S
h
ri 

V
irendra 

Singh 

C
hauhan 

as 

per 

the 

Land 

R
ecords. 

The 

piece 
of 

land 

adjoining 

this 

plot 
in 

K
hasra 

No. 
19/4, 

20/4, 

21/4, 

22/4, 

23/4, 

24/4 

and 

36/4 

having 

total 

plot 

arca 
of 0.312 H

ectare. 

belongs 
to 

Shri 

D
eepak 

S/o 

S
h
ri 

T.R
. 

D
ew

aan 
as 

per 

the 

L
and 

R
ecords. 

C
hauhan 

S/o 
S

h
ri 

V
iren 

S
ingh 

C
hauhan 

located 
at 

G
w

arig
h
at 

in 

K
hasra 

No. 

31, 

32, 
33 

and 

34/2 

V
illage 

Jilhari 

T
ehsil 

G
orakhpur 

D
istt. 

Jabalpur. 

collect 

th
e 

relev
an

t 

in
fo

rm
atio

n
 

and 

su
b
m

it 

the 

report 

w
ith 

facts 

and 

the 

actio
n
 

tak
en

 

(if 

any). 
In 

com
pliance 

to 

the 

above 

directions 
of H

on' 

able 

N
G

T
, 

th
e
 

subject 

prem
ise 

was 

visited 

by 

the 

com
m

ittee 

on 

18th 

A
pril 

2023. 

P
anchnam

a 

enclosed 
as A

nnexure 
-

This 

land 
is being 

used 

by 

the 

D
airy 

O
perator 

for 

storage 

and 

processing 
of 

the anim
al 

dung. 

D
ung 

cakes 

and 

com
post 

is being 

m
ade 

in 

the 

open 
on 

this 

land. 
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2. No encroachment of Govt. Land for the dairy activities was observed. 

3. During visit l78 no. of Buftalos and 28 no. of Cows i.e. total 206 adult animale 

were observed. 

4. The untreated waste water from the dairy premises is being drained through a 

non-lined raw drain in the ncarby agriculture fields where by it spreads and dry 

up in the field. It was informed by the dairy operators that the nearby farmers 

use this water to irrigate their fields, no document regrading mutual conscience 

could be produced by the dairy operator. No complaints have been received by 

the MPPCB in this context from the farmers of the region. No discharge was 

observed outside the premises during the visit. However, during monsoon this 

waste-water may find its way into the sewage nalla flowing at about 600 mneters 

away from the site along with the run-offs from the agriculture fields. A sample 

of untreated waste-water was collected from the drain within the premises. 

Result of above sample enclosed as Annexure -2. 

5. Poultry related activities were not observed in the premises. However, a poultry 

farm was observed at a distance from the dairy which is being operated by Shri 

Asheesh Dhangar. This land is a private land and not a Govt. land. The Dairy 

operator is not concerned with this poultry farm. 

6. There are some residential houses on the south-eastern region of the subject site 

The site is surrounded with agriculture fields from all other sides. Odour 

nuisance from the dairy was observed in the region. 

7. MPPCB has accorded conditional CTE to the dairy vide letter dated 1 5/06/2017 

(Annexure- 3). The dairy owner started the operations at site without 

appropriate Liquid / Solid waste Management and without obtaining the Consent 

to Operate. MPPCB has issued notice to the unit. (Annexure-4). Taking 

cognizance of the violations Board has initiated legal action against the dairy. 

(Annexure- 5). 
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8. Dairy Operator Shri Vikram Singh Chauhan reported that he has already planned 

to shift his dairy to the space allotted to him by M.P. Rajya Pashudhan evam 

Kukkut Vikas Nigam, Department of Animal Husbandry and Dairying M.P. 

Renly of Shri Vikram Singh Chouhan along with supporting documents 

enclosed as Annexure-6.The details of the allotted land are as follows: 

Village Khamharia, Tchsil & District Jabalpur Khasra No. 337, 513 & 514 

(Plot No. 31) 

Total Plot area � 2097.58 m2 

" Lease period- 10 Years (09/11/2022 to 08/11/2032). 

3 

9. It was further reported by the Dairy Operator that the shifting of Dairy has been 

delayed because the approach road for the allotted area from the main road has 

not yet been constructed. 

10. Site photographs taken during the visit are enclosed as Annexure �7. 

Based on the observations, following action were taken against M/s Chouhan 
Dairy (Prop: Shri Vikram Singh Chouhan) Village Jilhari, Tehsil & District 
Jabalpur) by the M.P. Pollution Control Board: 

1. Notice has been issued to the Dairy Operator regarding imposition of 

Environmental Compensation of Rs 1,66, 71,875.00 (Rupees One Crore Sixty 

six Lac Seventy-one Thousand Eight Hundred Seventy-five) for the continuous 

violation for 2134 days. Annexure� 8. 

2. Court Case has been filed against M/s Chouhan Dairy Farm and the Prop: Shri 

Vikram Singh Chouhan Village Jilhari, Tehsil & District Jabalpur) in the Court 
of First Class Judicial Magistrate Jabalpur. 
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Recommendations: 

1 The dairy should be shifted to the proposed site as detailed out in para 8 as soon 
as the work pertaining to approach road & other development is completcd. 
preferably before monsoon. 

2. Meanwhile, the dairy operator shall ensure appropriate treatment of waste-water 

and utilization of the treated waste-water. In case treated waste-water is 

proposed for use in irigation, some written mutual agreement should be made 

with the nearby farmers for using only the treated waste-water in irigation. 

(Pankaj Mishra) 
SDM 

Gorakhpur Distt. Jabalpur. 

(Alok 76 Jain) 
Regional Officer 

M.P. Pollution Control Board 

Jabalpur 

(Dr Rajay'Verma) 
S.V.S 

Deptt. of Animal Husbandry & 
Dairying Jabalpur 

(Dr A.C. Karera) 
Chief Chemist 

4 

M.P. Pollution Control Board 

Jabalpur 
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No. 

To, 

/HOPCB/2023 

Shri Vikram Singh Chauhan, 

S/o Viren Singh Chauhan 

MADHYA PRADESH POLLUTION CONTROL }OK26l6 |25 ParyawaranParisar, E-5, AreraColony, Bhopal-462016 one (0755)-2466191, 2464428, l'ax (0755)-2463742, E-mail: it nuppcbaredifnail. com 
Bhopal, Date: 

Proprietor- M/s Chauhan Dairy Farm 
Village- Jilehari, Dist. -Jabalpur 

Annexure 3 

the state. 

824 
1324 

|2023 

Sub: Show-cause Notice for Imposition of Environmental Compensation for operating 
without obtaining Consent to Operate from MPPCB and for violation under The 

Water (Prevention & Control of Pollution) Act, 1974. 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted 

under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been 

entrusted with the responsibilities of enforcement of the Environment Laws prevailing in 

Se no. ie for 

WHEREAS, you are the proprietor of the dairy named "Chauhan Dairy Farms" situated at 
Gram- Jilchri, District- Jabalpur, and as a Proprietor of M/s Chauhan Dairy Farmit is your 

mandatory duty to ensure that there is no discharge of untreated water as well as adequte 
pollution control measures. 

WHEREAs, in the matter of O.A. No. 58/2023, SitaramAhirwar Versus State of MP 
Ors wherein, the Hon'ble Iribunal vide order dated 03.03.2023 constituted a joint 

Committee comprising of State PCB, District Magistrate Jabalpur, and District Veterinary 
Animal Husbandry officer and directed the conmittee to visit the premises, collect relevant 
information and submit a factual and action taken report. 

WIHFREAS, as per the direction of the Hon'ble NGT, the Joint committee visited the 

Site on 18.04.2023, during the inspection it was found that you are operating dairy unit 
winout obtaining the consent to operate(C1O) from Madhya Pradesh Pollution Controi 
oara (MPpCB) under the Water (Prevention 8& Control of Pollution) Act, 1974, and the Air 
(Prevention & Control of Pollution) Act. 1981 and vou have not installed the pollution 
Control measures causing health hazard to local pople. 
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MADHYA PRADESH POLLUTION CONTROL BOARD ParyawaranParisar, E-5, AreraColony, Bhopal-462016 Bhone (0755)-2466191, 2464428, Fax (0755)-2463742, I E-mail: it 

mppcb@rediffmail.com 
.roccoDE in the view of above violation, you are liable to pay the Environmental anensation to the tune of Rs1,66,71,87/5 (onecroresixty Six Lakh Seventy one Thousand ight bundred seventy five) for operating dairy plant without obtaining Consent to Operate under the Water (Preverntion & Control of Pollution) Act, 1974, and the Air (Prevention & 

Control of Pollution) Act, 1981 from 15.06.2017 to 18.04,2023 (2134 days). 

You are, hereby, given an opportunity of hearing and submit your reply/objection (if 
any) pertaining to above stated computation of Environmental Compensation within 15 

days. In case no reply is received within 15 days from the date of issue of this notice, above 
proposed Environmental Compensation shall be treated as confirmed & you will be liable to 
deposit the same in the following account under intimation to MPPCB 

Bank and Branch 

Account No. 

Copy to : 

Beneficiary Name 
IFSC Code 

Endt.No.:- 1256/HOPCB/2023 

AND in case of failure, action is liable to be initiated against you under The Water 

(Prevention & Control of Pollution) Act of 1974, the Air (Prevention & Control of Pollution) 

Act, 198land other relevant Act. 

Punjab national Bank 

6310001200000043 

Member Secretary 

PUNBO631000 

necessary action. 

For and on behalf of MPPCB 

(Chandra Mohan Thakur) 
M¿mber Secretary 

Bhopal, Date:Z ) JUN 2023 

1. The District Collector, Jabalpur, M.P. for information & necessary action. 

Ahe Regional Officer, M. P. Pollution Control Board, Jabalpur, for iaformation & 
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